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[Shri M. C. Chagla.]

Class or from an officer not below
the rank of Deputy Secretary to the
Government;

Pays income-tax or property tax;—
I will not reag the other things;

Proceeds on scholarship or fellow-
ship;

Proceeds
other purpose to
foreign countries;

on pilgrimage or for
neighbouring

Furnisheg a ticke{ in proof of the
journey to a foreign courtry and
return therefrom;

These must have been acministra-
tive instructions. If necessary, I will
see to it.

THE VICE-CHAIRMATI{ (SHRI
AKBAR ALI KHAN): The Members of
Parliament and M.L.As. at least should
get the position of your Joint Secre-
tary.

SHRI M. C. CHAGLA: 1 do not
think we need any financiaj guarantee
from a Member of Parliament. I am
sure they are solvent.
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PERSONAL EXPLANATION BY

SHRI A. D. MANI ABOUT HIS RE

MARKS ON THE PRIME MINISTER’S

STATEMENT RE. SITUATION IN
WEST ASIA

SHRI A, D. MANI: (Madhya Pra-
desh); Sir, I wanted to seek your jndul-
gence for a minute. Quite a large
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number of my friends have spoken to
me about the statement that I made
this morning about India crossing the
international boundary when we dis-
discussed the issue. I only want
to say this—because I did not
have the time I could not make
the point—that it was Pakistan
which was responsible for crossing
the international boundary and we
had to take retaliatory action to
strengthen our defensive position. I
wanteq to put this in the proper
context so that this must be properly
understood.

THE VICE-CHAIRMAN., (SHRI
AKBAR ALI KHAN): I am glad you
cleared it up. Now the Bill. Mr. Kesa-
van.

THE PASSPORTS BILL, 1967—contd.

SHR] A. M. TARIQ: Sir, I want
one minute after he speaks.

SHRI KESAVAN (THAZHAVA)
(Kerala): Mr. Vice-Chairman, if this
Bill wiih the various clauses is allow-
ed to be passed, we will be vesting
the executive with extraordinary
powers which will certainly curtail
the liberty of the citizen. If an appli-
cation is filed for a passport, what
is stateq in clause 5(2)? After mak-
ing such enquiry if any—what js this
enquiry, how it is made how the en-
quiry is conducted, by whom; all
these things are mnot found there.
Ordinarily when an application is
made, it will be forwarded to some
inspector or some other person
appointed. Finally that will come
into the hands of 4 police constable.
He will take it to the applicant him-
self and he will demand something.
I am not speaking about the case
of Mr. Mani or Mr. Govinda Reddy
or Mr. Bhupesh Gupta. I am speak-
ing of the case of the ordinary peo-
ple who are living in villages. Their
relations may be living in Malaysia,
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in Singapore, in Borneo, in Sarawak,
In many places they
are living. They are doing some
work. They are employed in Gov-
ernment service or doing some con-
tract wofk or they may be merchants
there. To meet them their relations
may apply for a passport. And that
application for passport will be for-
warded finally which will come into
ithe hands of a police constable. Who
appoints this man and what for? It
is not a question of security. That
is what is happening today. 1Ia the
case of appointments to Government
service also, it takes place. If the
applicant has paid something, he will
send up a very fine report. If he
failed to give something, then he will
be a Communist, an enemy of the
country, and so many things he will
write. But the apnlicant may be an
innocent man who wants to go and
meet his relations in Singapore. Or
he may be going there to start some
business. He may not get a passport.
That all depends upon the report of
the constable concerned. Of course,
when this matter is brought to the
notice of the authorities, they will
say that the provision is all right,
who can go against the provision?
What is stated is: “after making such
inquiry, if any”. It is very clear. But
what is happaning is that the matter
will come into the hands of the rolice
constable. That is what 1is taking
place, So, this provision clearly goes
to show that this is really a farce.
No useful purpose will be served by
this. o

What 1 submit is this. T am not
against g law being enacted for the
issue of a passport. But when an
application for a passport is filed, it
must be put before g judicial officer.
No new appointment need be made.
In every district, there will be the
District Judge, the District Magistrate
or a Sub-Judge. An application can
be filed there by the person who
wants the passport. Then the officer
concerned may issue notice to the
State also to make an indquiry and
submit 5 report. If there iz no objec-



